61 Written Aunswers

TV Transmitter at Fazilka

198. DR. MOHD HASHIM
KIDWAI: Will the Minister of
INFORMATION AND BROADCA-
STING be pleased to state the fatest
positionregardinginstalation of high
power T, V. transmitter at Fazilka ?

THE MINISTER OF INFORMA-
TION AND  BRODADCASTING
AND THE MINISTER OF PARLI
AMENTARY AFFAIRS (SHRIP.
UPENDRA): The site for the propo-
sed highpower (10KW) TV transmit-
ter at Fazilka has been selscted by

Docrdarshan and action to  acquire.

it has been jnitiated. Orders for the
trensmitter and other allied equip-
ment have been placed on the manu-
facturers .
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Non-Implementation of Supreme
Court Decision by Paradeep
Port Trust

200. SHRI BASUDEB MOHA-
PATRA: Will the Minister of
SURFACE  TRANSPORT be
pleascd to state:

(2) whether it js a fact that Para-
deep Port Trust has not implemented
the Supreme Court’s decision regard-
ing charge of Port dues on net Re-
gistered tonnage of a vessel:

(b) if so, what are the reasons
therefor;

(c) whether it is also z fact that
Port authorities have arbitrarily
increased cargo charges; and

(d) if so, what arc'the. reasons
therefor ?

THE MINISTER OF SURFACE -
TRANSPORT AND THE MINIS-
TER OF COMMUNICATIONS
(SHRI K.P. UNNIKRISHNAN): (a)

Paradip Port Trust have started imple-

menting the decision of the Supreme -
Court for charging Port dues on
Net Registered tonnage basis.,

(b) Docs not arise.

(c) and (d) No, Sir, The recent
revision of cargo handling charges
in August 1989 was effected with the
approval of Government after due
considcration of increase in the cost’
of services since 1984, when the cargo
rclated chargss were -last revised,

Dissolution of Legislative Assem-
“ blies -

201. DR. RATNAKAR .PAN-
DEY: Will the Minister of HOME
AFFAIRS be pleased to state :

(3) whether Govermment propose
to disselve some of the State Legisla-
tive Assemblies in order to h »1d fresh
clections before the end of theirterm;
and
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